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Mr, Speaker: We will take up the
calling attention notice. 1 was expect.
ing the Minister to come, because he
is answering the same guestion in the
other House. Therefare, ] gave extra
time for the Short Notice Question.

Shri Krishna Eumar Chatterji
{Howrah): The Ifundamental right
guaranteed by the Constitution has
been violated in the constituency
which 1 have the privilege to repic-
sent here {oday. The owner of a hut,
it is reported in the newspaper. ...

Mr, Speaker: Order, order. 1 have
got the adjournment motion about
Bengal, but 1 have not gliowed it. It
is a law and order problem—a State
subject. Once you bring it up here,
the Home Minister will be held res-
ponsible for the law and order situ-
ation in ever, State. If something is
happening there, a8 member of the
Assembly of that State can call the
atiention of the State Government to
it. T am sorry; | have disallowed it.
(Interruptions).

Shri Krishny XEumar Chatterfi: A
fundamental right has been trampled
upon.

Shri 5. M. Banerjee (Kanpur): Tt
should be expunged.

Mir. Bpeaker: I request all the mem.
sit down. Law and order s
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Shrl Krishaa Kamar Obatterf: Bir,
it is not a question of law and order,

Mr. Bpeaker: | have disallowed it
(Interruptions). By raising that again
and again you are Only encouraging
disorder in the House and nothing
else (Interruptiong). Now, 8hri
Banerjee may read his Calling Atten-
tion Notice.

8hrl 8. M, Banerjee: Sir, 1 call the
attention of the Minister of Informa-
tion and Broadcasting to the following
mafter of yrgent public importance
and request him to make a statement
thereon: .

“The refusal by All India Radio
authorities at Calcutta to Labour
Minister West Benga) to broadcast
on lst May, 1967 on May Day."”

iry

(Shrimatl Nandini Satpathy): Sir, on
20th April, 1087, Station Director,
All India Radio, Calcutta, requested
the Lobour Minister, West Bengal if
be would agrec to participate in a
discussion programme wnich All India
Radio was arranging on *Gheraos’.
The Labour Minister, agreed to record
a talk which was scheduled for Lhe
30th April. 1967. As is customary, a
copy of the script was asked for in
atlvance by the Station Director. On
going through the script tne Station
Director found the following senten-
ces:—

*‘For this, a revolution is neces-
sary, e is no revolution
l.bnu;h we have formed the Gov-

through Election.
M if we want to get rid of
exploitation, there is need for
changing politica] system. A
change in Government does "ot
imply a change in the political
system...."

Aa bot. Membar: Wondertul.
Sarimatli Nasdini Satpathy: Then:
“It # necessary 1o undarstand
what is the mesning of tha word
egitimate’. Lagitimate gnd Inw.
ful are pot synonymous. . Under



485 Broadeast of JYAISTHA 3, 1880 (SAKA) Mayday speech by

the axisting social system of ex-
ploitation, there are many things
which are legal but not legitimate.
Thersfore, it cannot be ruled out
that whatever is considered aa
illegal is not mecessarily unjust.”

Shri Nambilar (Tiruchirappalli):
Who is the Station Director to decide?

Shrimat] Nandinl Batpathy: Again:

“To Iintensify the liberation
‘movement, to remove (he cancer-
ous growth In the administration
as a result of Congress rule to
gear up the administrative machi-
nery, even the judiciary which
lost its neutrality during the jong
Congress Administration, the
defeat of the congress was neces-
“rx‘ll

“These relerences vialate established
conventions. The Station Director
Tang up the Labour Minister, West
‘Bengal and pointed out thay there
were difficulties in regard g certain
portions of his script. He offered to
g0 10 the Minister and discuss with
‘him. The Minister said he would not
agree to any change and that he would
not broadcast. The Station Direclor
offered to draw his attention to cer-
tain portions of the script. The
Minister, however, refused to discuss
the matter and cancelled the broad-

g

The script went against the code
saccepled by Al India Radio which I«
in the interest of all parties. This

West Bengal Minister (C.A.)

prevent any aspersion or derogatory
references to judiciary.

Since the Station, Director was satis-
fled that the sald rveferences were
against the accepted policy of Ail
India Radio he was obliged to request
the Labour Minister to hear him, so
that the script could be amendled.
He had offered to go to the Labour
Minister but unfortunately the latter
refused tp listen to him ang canceiled
his broadcast.

Instances are pot wanting when
similar situations arose in the past
also. Om 6th July, 1949, for example,
Shri C. Rajagopalachari, the then
Governor General of India, had to
smend his script which contained
eulogistic reference to the Congress
Party. The Governar General in the
first instance refused to be gulded by
the Station Director and preferred to
cancel his broadcas; rather than delete
certain purtions of his script. How-
ever, he later accepled the rationality
of the position placed before him and
agreed to drop any special reference
being made 1o Congress Party against
whicn the Station Director had taken
objection.

Last year, another incident occurred
when the Chief Minister of Bihar in-
sisted upon referring to S.5P. and
Communist Party of India by name.
The Statiop Director tried (o persuade
the Chief Minister to omit the names
of the Politica] Parties. Ag the Chief
Minister did pot agree to chamge the
script even after the implication of
reference to Political Partiey by name
was explained to him. the BStation
Director contacted the Director Gene-
ral, All India Radio to seek his advice.
The Director Genersl instructed him
to hold over the broadeast until he
received further instructions, After
satisfving himself that the stand taken
by the Station Director, Patoa, was
correet, Director General tried to con-
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tions from Director Genersl, All India
Radio, the broadeast of Chief Minister
went through ihe air, but this action
of the Chief Minister was taken note
of and his attention was drawn to it
The Chief Minister in protest wrote
back to say that since it wag the
deliberate policy of All Indla Radio
that Politica) Parties should not be
named in any speech lo be delivered
on the radio, he had decided not to
speak on All India Radio at all. This
made it pecessary for the Ministry to
igssue the following instructions in
more emphalic termg to Director
Gencral, All India Radio:

“The Government desire that
you may advise Station Directors
to explain 1o any broadcaster,
irrespective of his or her rank,
station or authority. why it ls
necessary 1o refrain from men-
lioning any politica] party or
group by name even when it w
clear that the disturbancey are
going to be organised by specific
political parties or groups. If the
intending broadcaster insists on
naming any politica] narty or
parties or group or groups, the
Station Director should decline to
record his her broadeast, after all
persuation to refrain from naming
political parties or groups has
{ailed. Excoptians will be made
only under clearly autharised
onders issued by the Ministry on
each specific cate of exemption of
this sdvice™
These instances have been mention-

od to show that the action of the
@eation Direcinr, Calcutta, was not
srbitrary. It was in full aceord with
e healthy conventions which have
grown regarding such broadcasts.

Mr. Bpeaker: The hon Members
pul questionz on this statement
=t 3 O'clock,

Rhr Jystirmoy Basy (Diamond Har-
brur): May I make a submission, Sirv
‘We have had three rafllway sccidentr
i the lagy three days....

MAY 24, 1987

Mr. Speaker: I have received four
notices of adjournment motions re-
garding agitation by Delhi Police. The-
first is by Shri Ram Sewak Yadav and
Dr. Lohia. 1 give my consent under
rule 56. Shri Ram Sewak Yadav is.
not here. Dr. Lohia may now ask for
leave of the House to move hig motion.

s T mAmT Wifger (vt
AT g wiwd, & freey gfaw
wAET AT T &7 Iw wTH WY
P Wi g
The Minister of Home Affalrs {(Siord
Y. B, Chavan): Bir, as far as 1 am-
concerned, | welcome every opportu-

nity to discuss the problems of Delhi
Police.

Mr. Speaker: So, we shsl| take it up.
at 4 O'Clock.
ot gwr wiw g (et o7
#ta w2 & fag tfam
Mr. Speaker: No, no. The adjourn.

ment motion is taken up at 4 Q'Clock.
Papers to be laid

1235 hrs
RE: CALL ATTENTION NOTICES-

Shrt Bal Raj Madhok (South Delhi):
We have tabled a Cal] Attention
Notice on the situation in West Adla.. .

Mr. Speaker: How can by take it up:
like that? There are § Dumber of
Call Atsention Noticos before me. N



